IN THE CENTRAL ADMINISTRATIVE fRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

R.A. ND. 66/94
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0.A., No, 1524/93. te Of DBCiSion H 6“'10"940

1. B, Salamma

2. B. Swamy

3. A, Bikheapathi

4. Pentaiah

Maniamma .

Santha : ees Patitioners.
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1. Addl.Snrvvavae. Georral._ |,
Survey of India, Uppal,
Hyderabad,

?. Supernipteading Survevor, Incbarng.

Uppal, Hyderabad-3%.

1. Thae. Surievnr Monaral nf Tnadia.

4. B. Prakash

5« K. Chandrasgkabar

6. A. NarSimha

B. M. Jangaiah

8. S, Sathyanarayana

10, S.P. Kumar .+ Raspondents,

Counsel Por the Applicants : Mr.B.5.A,Swamy

Counsel for the Respondents : Mr, N,R.Dsvaraj,Sr.CG5B.

THE HWON'BLE SHRI A V.HARIDASAN : MEMBER (JuDL.)

THE HANM'RIF Q4AT A4 R NORTHT .« MEMAFR {anmn )
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Copy to:=-

1,/ Addl. Surveyer General, Survey Training Institute,

Survey of India, Uppal, Hydsrabad.

2. Superintending Surveyer, Inchargs, Ne.16, Party (STI)
Survey of India, Uppal Hyderabad-39.

3. The Surveyer General of India, Dehradun, (U.P.)e

4, DOne copy to Sri. B.S.A.Swamy, advocate, CAT, Hyd.

5. One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyds

6. Cne copy to Library, CAW,'Hyd.

7. One spare copy.

Rsm/- .
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R.A. 66/94
in
D.A. 1524/93- . DE. of DQCiSiOE’I : 6-10-94.
ORDER ‘ ‘

§ A&s pef Hon'ble Shri A.V. Haridasan, Mémber (Judl.) |

- - Y A &

+ ’ .

. - The applicantéin the 0AR hasefiled this Revieuw
b Bedsypecd b
Application to aeiisfx’; e direction.:contained in the Pinal
order in the DA dirscting the respondents to consider their
re-engagement as @ Casual Mazdoorsapnd subseguent absorFtlon
basing
as A Contingent Khalasxsdependlngrgq/the length of theair
. ~
service in accordance with the rules, The Rsview applicants
hage stated that the above directionsate likely to pass wunl
undue dslay inthis‘re-engégement and in the circumstances
of the casa,it is necessary that the final order i1s reviewed
and a direction is given to the respondents to re-engagsa thém
forthuith.. UWhen the Beview Application ,zs placed before

the Bench, the learned counsel for the respondents Mr.N.R.,Devaraj,

4

necessary to peviesw the order és the review applicants have
boom *

already re;;ﬁgégad as a Casual Mazdoor4. Since the revisw
.’ .

applicants have already been re~engaged as Casual Mazdoors

we find it nolnecessary to procesd with the review application

any further. Hence this Review Application is rejected.

_va"'”ys @\NAAN
(A.B. GURTHI (A.y. HARIDASAN)

MEMBER(ADMN mEMBER({ JuDL, )

Dated : The gth Oct. 1994, ED?' *3?ﬂjhﬂh_63)

Dictated in Opsn Court.





